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 various  ventures  of  the  (i)  the  Tatas  (ii)  the
 Birlas  (iii)  the  Bajorias  and  other  big
 business  houses  ;  and

 (c)  the  steps  being  taken  by  Govern-
 ment  to  ensure  that  the  credit  of  the  public
 sector  financial  agencies  is  not  directed
 towards  concentration  of  economic  powers
 in  the  hands  of  a  few  monopolists  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE,  (SHRI  P.  C.
 SETHI)  (a).  The  investments  of  Life
 Insurance  Corporation  in  the  private  sector
 fall  into  three  main  parts  :

 (i)  market  purchases  of  shares  and
 debentures  which  constitute  a  large
 part  of  the  investments.  These  do
 not  constitute  any  direct  financial
 suppert  to  the  companies  con-
 cerned  as  they  Involve  a  transfer
 of  shareholding  from  one  share-
 holder  to  another  without  effecting
 the  companies  ;

 (ii)  direct  loans  to  companies;  The
 Life  Insurance  Corporation  com-
 menced  granting  term  loans  to
 public  limited  companies  only  in
 1964,  The  total  loans  outstanding
 as  on  31-3-1968,  were  Rs.  17,35,
 crores,  of  which  Rs.  9.30  were
 outstanding  against  75  business
 groups  referred  to  in  the  Monopo-
 lies  Inquiries  Commission  Report  ;

 under-writing  and  direct  subscrip-
 tion  to  shares  and  debentures  of
 companies.  The  figures  for  these
 investments  are  not  readily  avai-
 lable  and  are  being  collected.

 (iii)

 (b)  A  statement  giving  figures  of  loans
 granted  by  the  Life  Insurance  Corporation
 during  the  past  three  years  to  the  companies
 of  the  groups  referred  to  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library
 See  No.  LT—I508/69].  Figures  of  direct
 subscriptions  to  debentures  of  companies
 belonging  to  these  groups  are  not  available
 and  are  being  collected.

 (c)  When  industrial  concerns  belong-
 ing  to  big  Industrial  groups,
 which  have  got  an_  industrial  licence
 from  Government  to  imlement  a  Project,
 approach  financial  institutions  for  financi  tl
 assistance,  they  are  required  by  the  institu-
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 tions  to  provide  a  larger  proportion  of
 their  own  resources  for  financing  the  projects
 which  they  undertake  than  what  the
 institutions  would  normally  expect  from  a
 smaller  entrepreneur,  if  he  were  also  to  apply
 to  the  institutions  for  financing  a  similar
 Project.  The  future  policy  to  be  followed  by
 the  financial  institu:ions  in  extending  finan-
 cial  assistance  to  large  industrial  groups
 in  the  light  of  the  observations  made  by  the
 Planning  Commission  in  its  approach  to  the
 Fourth  Five  Year  Putin  and  the  recent
 Report  of  the  Industrial  Licensing  Policy
 Inquiry  Committee,  is  under  consideration
 of  Government.

 2  25  hrs.

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT

 PUBLIC  IMPORTANCE

 Vandalism  by  Policemen  in  West  Bengal
 Assembly  Premises

 श्री  यशपाल  सिंह  (देहरादून)  :  उपाध्यक्ष
 महोदय,  मैं  अविलम्बनीय  लोक  महत्व  के  निम्न-
 लिखित  विषय  की  ओर  माननीय  गृह  मंत्री  का
 ध्यान  दिलाता  हूं  और  प्रार्थना  करता  हूँ  कि  वे
 इस  बारे  में  एक  वक्तव्य  दें:  :

 “पश्चिमी  बंगाल  विधान  सभा  के  परिसर
 में  पुलिस  कर्मचारियों  द्वारा  की  गई  तोड़-फोड़  "

 श्री  मधु  लिमये  मुंगेर)  :  मेरा  व्यवस्था  का
 प्रश्न  है  ।

 आज  तक  यह  परिपाटी  रही  कि  चूंकि  पांच  हे
 नाम  हो  थे  सवाल  पूछने  वालों  के
 इसलिए  सवाल  पूछने  के  पहले  हमको
 मंत्री  के  बयान  की  एक  नकल  दी  जाती
 थी  1  अगर  इनका  बयान  चार  पांच  वाक्य  का

 ही  हो  तो  हमें  कुछ  नहीं  कहना  है  लेकिन  अगर
 दो  चार  सफे  का  होगा  तो  फिर  हमारी  स्मरण
 शक्ति  इतनी  तेज  नहीं  है--मेहरबानी  करके  एक
 नकल  हमको  दिला  दीजिए

 MR.  DEPUTY-SPEAKER  :  So  far  as
 the  point  of  order  is  concerned,  I  would
 like  to  say  that  the  Home  Minister  was  re-
 quested  to  please  make  a  statement  on  the
 latest  position  ;  so,  he  must  gather  informa-
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 [Mr.  Deputy-Speaker]

 tion  and  he  is  not  going  to  lay  it  on  the
 Table  of  the  House  now  but  he  is  going  to
 read  it  out.  So,  Ido  not  think  that  this
 demand  is  justified.  It  is  just  a  three-page
 small  statement.

 श्री  अटल  बिहारी  बाजपेयी  (बलरामपुर):
 मेरा  दूसरा  व्यवस्था  का  प्रश्न  है

 यह  जो  ध्यानाक्षंण  सूचना  आप  स्वीकार
 करते  हैं  उसमें  सदस्य  जो  भाषा  देते  हैं  उसको
 शामिल  नहीं  किया  जाता  है।  मैंने  भी  इसी
 विषय  पर  दिया  था  लेकिन  दूसरे  ढंग  से  दिया

 था,  उसकी  भाषा  बदल  दी  गई  जिससे  उसका
 सारा  अर्थ  बदल  गया  |

 MR.  DEPUTY-SPEAKER  :  The  lan-
 guage  of  the  notice  is  that  of  the  notice  re-
 ceived  first.  The  first  name  is  kept;  and,  the
 other  names  are  ballotted.

 को  अटल  बिहारी  वाजपेयी  :  इस  मामले
 में  पहली  सूचना  की  भाषा  में  भी  अन्तर  किया
 गया  है  यह  वेडेलिज्म  कहां  से  आ  गया  ?  हमने
 तो  नहीं  दिया  था।

 श्री  मध्‌  लिमये  :  यह  मुद्दा  श्री  सुरेन्द्र  द्विवेदी
 ने  भी  उस  दिन  उठाया  था  ।...(व्यवधान)

 MR.  DEPUTY-SPEAKER  :  We  shall
 see.

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North  East)  :  On  a  point  of  order,  following
 upon  what  Shri  Atal  Bihari  Vajpayee  has
 said.

 The  formulation  in  the  notice  is  :

 “the  vanadalism  by  policemen  in  West
 Bengal  Assembly  premises”,

 This  is  now  on  record.  We  have  to  be
 sure  that  our  record  js  proper,  Does  this
 subject  as  formulated  here  in  this  notice
 come  within  the  ambit  of  ‘this  House?  It
 does  not.  The  vedalism  of  -policemen  in
 West  Bengal  Assembly  or  Timbuktu  would

 “not  come  within  the  ambit  of  this  House.
 It  just)  would  not  if  it  is  formulated
 in  this  fashion.  Why  does  your  Depart-
 ment  not  do  something  to  rephrase  it?  As

 We it  is,  how  can  we  discuss  this  matter  ?

 1सच  om  kos  fh  SRO क  PRE:
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 have  already  brought  it  on  record.  You
 may  change  it  on  record  and  then  have  a
 discussion  or  whatever  it  is.  But  we  cannot
 Proceed  on  this.

 MR.  DEPUTY-SPEAKER  :  The  main
 question  which  was  raised  and  on  which
 basis  I  had  permitted  was  that  the  sanctity
 of  the  legislature  had  been  violated,  that  is,
 the  sanctity  of  the  legislature  which  is  the
 custodian  of  the  provisions  of  the  Constitu-
 tion.  That  was  the  basis  on  which  I  had
 Permitted  it.

 SHRI  H.N.  MUKERJEL  :  You  may
 make  that  a  record  of  the  House.  My  hon,
 friend  Shri  Yashpal  Singh  has  read  out
 something  which  is  part  of  the  record
 already.  and  unless  you  change  it  this
 matter  cannot  be  discussed.  Last  week
 when  this  matter  was  raised,  I  was  not  here  ;
 otherwise,  I  would  have  pointed  this  out.
 Anyhow,  I  do  not  wish  to  intervene  at  this
 stage,  but  what  I  would  suggest  in  this  case,
 if  I  may,  is  that  the  statement  might  be
 read  out  by  the  Home  Minister,  but  no
 questions  need  be  asked  today,  but  a  discus-
 sion  might  take  place  on  the  subject  that
 you  have  indicated,  because  a  discussion
 otherwise  would  be  vitiated  by  the  kind  of
 questions  which  would  necessarily  follow
 the  kind  of  notice  which  has  been  put  on
 the  agenda  today.  If  the  subject  is  ‘vandalism
 by  policemen  in  West  Benga!  Assemb'y  pre-
 mises’,  I  am  entitled  to  ask  all  kinds  of
 supplementary  questions  which  would  not  be
 appropriate.  Therefore,  let  the  Government
 place  whatever  facts  in  their  possession  and
 then  the  House  can  discuss  the  appropriate.
 ness  of  the  sanctity  having  been  violated,
 and  God  knows  what.

 SHRI  P.  RAMAMURTI  (Madurai)  Having
 admitted  this  call  attention,  we  must  remem-
 ber  that  after  all,  the  conduct  of  the  police
 of  the  West  Bengal  Siate  is  entirely  a  matter
 within  the  jurisdiction  of  the  West  Bengal
 Government  and  they  are  to  deal  with  it:
 whatever  might  be  the  record  |  am  not  very
 much  bothered  about  the  framing  of  the
 question—you,  as  the  Deputy  Speaker  pre-
 siding  over  this  House  should  sec  to  it  that
 any  discussion  on  this  question  that  has
 been  raised  is  confined  only  to  the  sanctity
 of  the  Legislative  Assembly  having  been
 violated,  nothing  more,  nothing  about  any
 thing  else  (/nterruption).
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 SHRI  PILOO  MODY  ;  (Godhra)  Why
 has  the  sanctity  been  violated  ?

 SHRI  P.  K.  DEO:  (Kalahandi)  It  is  a
 matter  of  grave  concern  to  us  and  to  the
 entire  country,

 SHRI  PILOO  MODY :  It  is  a  very  good
 idea  for  all  of  us  to  send  our  questions  first
 to  Shri  Ramamurti.  Let  him  initial  them
 before  we  put  them  here  !

 SHRI  P.  RAMAMURTI  :  I  have  every
 tight  to  say  that  this  question  which  con-
 cerns  the  jurisdiction  of  the  West  Beneal
 Government  should  not  be  allowed  to  be
 discussed  here  by  anybody,  whomsoever  he
 might  me.  I  know  the  Swatantra  Party
 cannot  go  to  the  Bengal  people.  I  am_  not
 bothered  about  that  Party  (Jaterruptions).

 SHRI  PILOO  MODY:  We  shall  ask
 whatever  questions  we  consider  appropriate
 (Interruptions),  We  are  not  going  to
 tolerate  this  from  him  (Inferruptions).

 MR.  DEPUTY-SPEAKER  :  Just  now
 Shri  Mukerjez  and  Shri  Ramamurti  have
 made  certain  submissions.  The  first  point
 made  was  that  we  should  postpone  this  call
 attention  (Jnterruptions).

 SHRI  P.  K.  DEO:  This  is  a  very  grave
 matter  concerning  the  entire  country  and
 we  want  to  discuss  it  (/nterruptions).

 SHRI  S.  K.  TAPURIAH:  (Puli)  Let
 the  Speaker  or  the  House  edit  every  question
 that  is  put  !  (Interruptions).

 MR.  DEPUTY-SPEAKER  :  Shri  Rama-
 murti  has  mide  a  valid  point,  The  other
 day  when  I  made  certain  observations,  I
 mad:  it  very  clear  that  this  House  is  not
 entitled  to  encroach  upon  the  sphere  of  the
 State  Government.  At  the  same  tim:,  we
 cannot  remain  indifferent  when  the  sanctity
 of  the  legislature  is  violated,  outraged  by
 certain  police  personnel.  59  on  that  basis,
 Il  have  admitted  this  calling  attention  m>-
 tion.

 SHRI  KANWAR  LAL  GUPTA  :  (Delhi
 Sadar)  There  is  a  breakdown  of  the  consti-
 tutional  machinery  there.
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 MR.  DEPUTY-SPEAKER :  I  have  made
 very  clear  the  basis  on  which  I  have  admit-
 ted  it.

 SHRI  SURENDRANATH  DWIVEDY:
 (Kendarapara)  That  day  we  understood  that
 after  he  makes  a  statement,  you  would  allow
 a  discussion  on  the  whole  matter.  Now  it
 has  come  in  the  form  of  a  call  attention
 motion.  Would  you  allow  a  discussion  also
 on  this  ?

 MR.  DEPUTY-SPEAKER  :  That  day
 when  I  observed  that  16  am  admitting  a  call
 attention,  motion  I  also  said  that  I  have  re-
 ceived  severel  notices  from  hoa.  m:mbers,  I
 am  keeping  that  in  view.  It  is  under  consi-
 deration.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN)  :  Mr,  Deputy
 Speaker,  Sir,  according  to  information  fur-
 nished  by  the  State  Government,  on  July  a,
 969  som:  West  Bengal  police  persunnel
 became  highly  agitated  in  the  24  parganas
 police  lines,  Alipur  over  theic  demand  for
 imnediate  handing  over  of  the  dead  body
 of  Naik  Sankar  Dutt)  Sarma  from.  the
 Mominpore  Police  Morgue  for  taking  out
 a  funeral  procession.  The  agitated  and  unruly
 police  personnel  than  forcibly  entered  the
 office  room  of  the  superintendent  of  Police.
 24  parganas  and  ransacked  his  office.  After
 this  violent  demostration  about  500  West
 Bangal  policemen  went  in  a_  procession
 about  2.30  P.  M.  towards  the  Mominpore
 Morgue  taking  the  Additional  Superinten-
 dent  of  Police  of  24  parganas  at  the  head
 of  the  procession,  They  brought  out  the
 dead  body  from  a  truck  and  cams  back
 to  Alipur  potice  lines  at  about  3.I5  P,  M.
 Thereafter,  a  funeral  procession  was  taken
 out  from  the  police  lines.

 The  processioa  paraded  aloig  Reforma-
 tory  Street  Debendra  Lit  Khan  Road,  Lower
 Circular  Road,  Kidterpore  Road,  Red  Road
 and  Rini  Rashmini  Avenue.  At  about  4.30
 P.M  they  reached  near  the  South-East
 gite  of  the  Assembly  Hous.  They  wanted
 to  gst  insile  th:  Assendly  compound  but
 the  Calcutta  policsmea  posted  at  the  Ass:m-
 bly  gate  tried  to  prevent  them.  This  resulted
 in  an  altercation  and  scuffle.

 A  section  of  the  processionists  made
 their  way  forcibly  and  rushed  inside  the
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 {Shri  ४.  8.  Chauhan]
 Assembly  building.  They  caused  damage  to
 the  furniture  and  fittings  of  the  lobby  and
 forcibly  entered  the  Assembly  Hall,  They
 also  caused  damage  to  microphones  and
 other  furniture  and  injury  to  some  Members
 of  the  Legislative  Assembly.  The  Assembly
 session  was  adjourned  but  —  the  faienzied
 policemen  caused  damage  to  the  furniture
 in  the  Speaker’s  room  and  ran  towards  the
 Deputy  Chief  Minister’s  room  in  the
 Assembly  House.  One  of  the  security  per-
 sonnel  of  the  Dyputy  Chief  Minister  was
 §njured.

 The  Deputy  Chief  Minister,  while  sym-
 pathising  with  the  death  of  the  policemen,
 rebuked  and  castigated  policemen  for  their
 utterly  indisciplined  behaviour  in  defiling
 the  sanctity  of  the  House  and  told  them
 that  they  must  apologise  for  their  behaviour.

 The  remaining  processionists  along  with
 the  bier  entered  the  Southern  lawn  of  the
 Assembly  compound  and  waited  there.  At
 about  5.50  P.M.  the  processionists  were  per-
 suaded  to  leave  the  Assembly  House  to
 avoid  a  clash  with  another  big  procession
 which  was  coming  towards  the  Assembly
 House.  The  funeral  procession  then  procee-
 ded  to  Dufferin  Road  where  the  dead  body
 was  removed  in  a  West  Bengal  police  truck
 and  taken  to  the  Keoratala  burning  ghat
 for  cremation,

 The  State  Government  have  decided  to
 dismiss  under  the  proviso  to  Articie  3II
 (2)  of  the  constitution  a  uumber  of  mutinous
 police  personnel.  They  have  also  requested
 the  Central  Government  to  alert  the  local
 army  authorftics  to  keep  themselves  ina
 state  of  instant  readiness  to  come  to  the
 aid  of  the  civil  power  if  and  when  required
 suitable  instructions,  as  requested
 by  the  State  Government,  have  been  issued
 to  the  army  authorities.

 There  can  be  no  justification  whatsoever
 under  any  circumstances  for  the  reprehen-
 sible  and  objectionable  conduct  of  the  police
 men  who  entecred  the  West  Bangal  Assem-
 bly  on  July  3,  969  and  behaved,  in  this
 manner.  The  disordly  and  _—  indisciplined
 conduct  of  some  members  of  the  police
 force  in  West  Bangal  deserved  be  to  condem-
 ned  in  the  strongest)  possible  terms,  Tam
 glad  that  all  sections  of  public  opinion  have

 AUGUST  4,  969  West  Bengal  Assembly  (CA)  240

 deplored  the  disgraceful  incidents  of  July  3!,
 1969,

 श्री  युगल  सिह  (देहरादून)  :  उपाध्यक्ष

 महोदय,  हम  किसी  ला  आफ  जंगल  में  नहीं  रह
 रहे  हैं  4  हम  एक  जनतंत्र  के  पवित्र  मंदिर  में  रह
 रहे  हैं  ;  नेताजी  सुभाष  चन्द्र  बोस  और  महात्मा
 गांधी  जी  ने  इसलिए  कुरबानियां  नहीं  की  थीं  कि
 हमारे  जनतंत्र  के  मंदिर  को  भ्रष्ट  किया  जाय  ।
 मैं  जानना  चाहता  हूँ  कि  यहां  300  के  करीब  जो
 ले जिस् लेट्स  बैठे  थे  वे  क्‍या  मिट्टी  के  माधो  थे  या
 गोबर  के  गणेश  4  या  हाथ  कटे  हुए  लूले  लगते
 लोग  थे  ?  अगर  गीदड़  के  ऊपर  पर  रख  दो  नो

 वह  भी  दांत  मार  कर  जिस्म  कर  देता  है।  तीर
 सौ  के  करीब  लेजिसलेटिव  नपुंसकों  की  तरह  बेटे
 रहे  और  उन्होंने  कायरता  दिखाई  ।  क्‍या  चव्हाण
 साहब  इस  बात  पर  गौर  कर  रहे  हैं  कि  वेस्ट
 बंगाल  की  हुकूमत  को  बरखास्त  करके  राष्ट्रपति
 के  हवाले  किया  जाय  और  वहां  नए  चुनाव  हों  ।
 क्या  बंगारू  आप  उस  समय  सम्भालेंगे  जब  वह
 आपके  हाथ  से  निकल  जायगा।  देश  अपने  गृह
 मंत्री  स ेजानना  चाहता  है  कि  क्या  उस  वक्त  वह
 अपनी  शक्ति  का  इस्तेमाल  करेगे  जब  एक  प्रोविस

 हमारे  हाथ  से  निकाल  जायगा  |  श्री  चव्हाण  एक
 जिम्मेदार  व्यक्ति  हैं  और  भारत  सरकार  के  गृह
 मंत्री  भी  हैं।  इसलिये  मैं  उनसे  जाज  पुछना
 चाहेंगी  कि  वह  इधर-उधर  की  बात  न  करके
 साफ-साफ  बतलायें  :

 “तू  इधर-उधर  की  बात  न  कर,  बता  यह
 कि  काले  क्‍यों  लुटे  ?  मुझे  रहज़नों  से  है  क्‍या
 गरज़,  तेरी  रहबरी  का  सवाल  है  na

 SHRI  ९.  8.  CHAVAN  :  ‘The:  hon.
 Member  has  not  asked  me  for  any  informa-
 tion,  He  has  expressed  his  views  in  a  very
 beautiful  Hindi  language.  This  much  I  can
 say.  But,  really  speaking,  he  has  only  ex-
 pressed  his  views,  and  |  can  only  say  that
 I  do  not  agrce  with  him.

 st  अटल  बिहारी  बाजपेयी  :  उपाध्यक्ष

 महोदय,  सारा  सदन  गृह  मंत्री  के  स्वर  में  स्वर
 मिला  कर  यह  कहना  चाहेगा  कि  ग्रुस्वार  को
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 पश्चिम  बंगाल  की  विधान  सभा  में  जो  कुछ  हुआ
 वह  निन्दनीय  है  1  किसी  भी  ग्रा धार  पर  पुलिस
 के  भ्रामरी  का  समर्थन  नहीं  किया  जा  सकता

 है  ।  लेकिन  इतना  कहने  के  बाद  मुझे  ताज्जुब  है
 कि  गृह  मंत्री  महोदय  ने  शुक्रवार  को  सदा  में  जो
 चर्चा  हुई  थी  उसके  प्रकाश  में  अपना  वक्तव्य
 तैयार  नहीं  किया  ।

 उपाध्यक्ष  महोदय,  आपको  स्मरण  होगा  कि
 माननीय  सदस्य  जानना  चाहते  थे  कि  भारतीय
 गणराज्य  के  एक  प्रमुख  राज्य  में  यह  परिस्थिति
 क्यों  पेदा  हुई  कि  पुलिसवाले  अनुशासन  हीन  हो
 गये,  मर्यादाहीन  हो  गए,  और  विधान  सभा  के
 भवन  में  घुस  कर  सदस्यों  पर  उन्होंने  हमले  किए  ?

 इस  सम्बन्ध  में  यह  भी  कहा  गया  था  कि

 जिस  पुलिस  वाले  को  हत्या  की  गई  वह  हत्या
 किन  परिस्थितियों  में  की  गई  और  उसके  सम्बंध
 में  भी  गृह  मंत्री  महोदय  प्रकाश  डालें  लेकिन  उन

 का  वक्तव्य  अधूरा  है,  अपूर्ण  है  और  असन्तोष-
 जनक  है  ।  क्‍या  गृह  मंत्री  का  काम  केवल  इतना

 है  कि  पश्चिम  बंगाल  सरकार  से  जो  भी  जान-

 कारी  आई  है  उसे  सदन्‌  के  सामने  रख  दें  ?  यह्‌
 काम  तो  पोस्ट  आफिस  का  है  और  भारत  सर-

 कार  के  गृह  मंत्री  कोई  पोस्टमैन  नहीं  हैं।  उपा-
 ध्यक्ष  महोदय,  वास्तव  में  यह  मामला  बहुत
 गंभीर  है।  प्रश्न  यह  है  कि  केन्द्र  सरकार  स्वयं

 कुछ  देखती  है  या  नहीं  ?  स्वयं  कुछ  सुनती  है  या

 नहीं  ?  केन्द्र  सरकार  के  पास  उसकी  जानकारी

 एकत्र  करने  का  सूत्र  है  या  नहीं  ?  गृह  मंत्री  महो-
 दय  ने  इस  बात  का  कोई  उल्लेख  नहीं  किया  कि

 पश्चिमी  बंगाल  के  सत्ताधारी  इस  पुलिस  प्रदर्शन
 के  लिए  कांग्रेस  के  षडयंत्र  को  दत्त  रदायी  ठहरा
 रहे  हैं।  इतना  ही  नहीं  जो  माक्सवादी  कम्युनिस्ट
 पार्टी  के  नेता  प्रमोददास  गुप्त  हैं  उन्होंने  कहा  कि

 पुलिस  प्रदर्शन  में  सी.आई.ए.  का  हाथ  हो  सकता

 है  ।  अब  अगर  कांग्रेस  षड़यंत्र  मे ंशामिल  है  अगर

 इसमें  सी०  आई०  To  का  हाथ  हो  सकता  है  तो

 भारत  सरकार  के  कान  खड़े  होने  चाहिएं।  कया

 गृह  मंत्री  महोदय  ने  पश्चिम  बंगाल  की  सरकार

 से  पूछा  है  कि  इसके  सम्बन्ध  i  जो  आरोप
 लगाया  जा  रहा  है,  कांग्रेस  षडयंत्र  और  सी०
 ग्राम  To  षडयंत्र  कातो  कया  म  आरोप  के
 सम्बन्ध  में  पश्चिम  बंगाल  की  सरकार  के  पास
 कोई  प्रमाण  है  तथ्य  है  ?  क्या  वह  तथ्य  गृह  मंत्री

 महोदय  ने  मांगे  और  इन  आरोपों  का  खण्डन
 करने  के  लिए  या  इन  आरोपों  की  जांच  करने  के
 लिए  पश्चिम  बंगाल  में  मांग  की  गई  ?  हम  इस
 बात  को  दुहराना  चाहेंगे  कि  यह  मामला  केवल

 पुलिसजनों  का  प्रदर्शन  इतना  ही  नहीं  है  ।  इस
 सारे  कांड  की  पृष्ठभूमि  में  जाने  के  लिए  सुप्रीम
 कोर्ट  के  किसी  न्यायाधीश  की  अध्यक्षता  में  एक
 कमिशन  बने  ।  कया  ग्रह  मंत्री  महोदय  यह  सुझाव
 पश्चिम  बंगाल  की  सरकार  को  देने  को  तैयार
 हैं  ?  क्‍या  यह  सुझाव  दिया  गया  है  और  क्‍या
 पश्चिम  बंगाल  की  सरकार  यह  सुझाव  मानने  के
 लिए  तैयार  है  ?  अगर  तैयार  नहीं  है  तो  क्‍या
 सरकार  इस  सम्बन्ध  में  बौर  भी  कोई  कदम
 उठाने  के  लिए  प्रस्तुत  है  ?

 संविधान  के  अन्तर्गत  राज्य  सरकार  को
 निर्देश  दिया  जा  सकता  है।  मैंने  आपसे  निवेदन
 किया  कि  मामला  पश्चिम  बंगाल  का  नहीं:  है  v
 मामला  किसी  राज्य  के  एक  पुलिस  दल  का  नहीं
 है।  भारतीय  गणतन्त्र  के  भविष्य  के  लिए  यह
 एक  खतरे  की  घण्टी  है।  दिल्ली  में  जिन्होंने

 पुलिस  बालों  के  आन्दोलन  का  समर्थन  किया  अब
 उन्हें  कलकत्ते  में  नई  परिस्थिति  का  सामान
 करना  पड़  रहा  है।  आखिर  जो  गांधी  के  बीच
 बोते  हैं  उन्हें  तूफानों  की  'बगल  काटने  के  लिए
 तैयार  रहना  चाहिए

 उपाध्यक्ष  महोदय,  मैं  कुछ  प्रश्न  पूछना
 चाहता  हैँ।  सदन  यह  जानना  चाहेगा  और  गृह
 मंत्री  जी  का  दायित्व  है  कि  वह  सदन  को  यह
 बतायें  कि  पश्चिम  बंगाल  में  यह  परिस्थिति
 क्यों  पैदा  हुई  7  यह  प्रचारक  घटना  नहीं  है।  इस
 से  पहले  एक,  दो  जून  को  दुर्गापुर  में  गड़बड़  हुई
 थी  कलकत्ता  हाई  कोर्ट  के  रिटायर्ड  जज  ने  उस
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 की  जांच  की  ।  उनकी  रिपोर्ट  आ  गई  है।  रिपोर्ट
 में  कहा  गया  है  कि  पहले  दिन  तो  विद्यार्थियों  ने

 पुलिस  पर  हमला  किया ।  विद्यार्थियों  को  हमला
 करने  के  लिए  भड़काया  गया  और  बाद  में  पुलिस
 वालों  ने  कम्पस  में  घुस  कर  विद्यार्थियों  पर

 हमला  किया  ।  हाईकोर्ट  के  जज  ने  यह  भी  कहा
 है  कि  उसमें  कुछ  पुलिस  के  अफसरों  का  हाथ

 है  1  क्‍या  यह  सच  है  कि  जब  से  संयुक्त  मोर्चे  की
 सरकार  बनी  है  पुलिस  में  राजनीति  घुसेड़ने  की
 कोशिश  की  जा  रही  है  ?  क्‍या  यह  सच  है  कि

 माक्सवादी  कम्युनिस्ट  पार्टी  एक  दूसरी  राइवल

 पुलिस  यूनियन  खड़ी  करना  चाहती  हैं  ?  क्‍या

 पुलिस  के  अधिकारी  आपस  में  बंट  गए  हैं.  और
 संघर्ष  कर  रहे  हैं?  क्या  यह  सच  है  कि  पुलिस  का
 मनोबल  तोड़ने  योजनाबद्ध  प्रयत्न  हो  रहा  है  ?

 पुलिस  पर  हमले  किए  जाते  हैं।  पुलिस  को

 संरक्षण  नहीं  मिलता  ।  इस  परिस्थिति  में  एक

 कांस्टेबल  की  हत्या  की  गई।  मैं  जानना  चाहता

 हूं  कि  क्‍या  गृह  मंत्री  महोदय  ने  सारी  पृष्ठभूमि
 के  बारे  में  विचार  किया  है  और  क्या  उन्होंने
 जानकारी  एकत्र  की  है?  उपाध्यक्ष  महोदय,  चर्चा
 तो  होगी  लेकिन  अगर  इन  प्रश्नों  का  ठीक-ठीक
 उत्तर  मिलेगा  तो  यह  चर्चा  अच्छे  तरीके  से  हो
 सकेगी  ।  इसलिए  मैं  यह  प्रश्न  कर  रहा  हूं  ।

 इन  प्रश्नों  के  उत्तर  से  हमारे  कम्युनिस्ट
 मित्रों  को  थोड़ी  सी  रोशनी  प्राप्त  होगी  ।  लेकिन

 गृह  मंत्री  जी  टालमटोल  न  करे,  सीघे-सीखे
 जवाब  दें  कि  कौन  सी  परिस्थिति  थी  जिससे

 मजबूर  होकर  पुलिस  वाले  ऐसा  आचरण  करने
 पर  विवश  हुए  जिस  आचरण  का  कि  समर्थन

 नहीं,  किया  जा  सकता  है  ?  लेकिन  उत्तेजना  के

 कारण  क्या  थे  इसके  बारे  में  गृह  मंत्री  महोदय
 को  सदन्‌  को  विश्वास  में  लेना  चाहिए।......
 (व्यवधान)

 MR.  DEPUTY-SPEAKER  :  Order,
 order,  have  permitted  the  question.  I  have
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 heard  it  very  carefuly,  He  is  within  his
 rights,

 SHRI  S.M.  BANERJEE  (Kanpur)  :  I
 have  got  here  a  copy  of  the  whole  statement

 of  the  Deputy  Chief  Minister(/nterruption).
 MR.  DEPUTY-SPEAKER  :  Order.

 order,  The  hon.  Member  cannot  intervene
 at  this  stage.

 SHRI  Y.  B.  CHAVAN  :  Sir,  I]  would
 request  the  hon.  Member  and  this  hon.
 House  to  first  of  all  see  the  points  that  we
 are  discussing  and  the  background  of  it.
 Naturally,  I  know  hon.  Members  are  exer-
 cised  over  what  happened  in  Bengal  the
 other  day,  But,  at  the  same  time,  we  have
 to  keep  in  mind  the  way  we  can  function
 here  in  this  House  taking  into  consideration
 the  Centre-State  relationship.  The  hon.
 Member  just  said  in  a  humorous  way  that
 the  Home  Minister  is  like  a  postman.  Well,
 naturally,  in  matters  which  are  exclusively
 i.  the  field  of  the  State  Government,  when
 this  hon.  House  wants  to  8९  certain  infore
 mation  about  them  I  think  it  will  be  the
 duty  of  the  Home  Minister  to  rely  for  his
 information  on  reports  that  he  gets  from  the
 State  Government.

 SHRI  J.  B.  KRIPALANI  (Guna):
 You  have  not  given  all  the  information,

 SHRI  Y.  B.  CHAVAN  :I  may  have
 other  information  (Interruption).

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 The  Home  Minister  promised  to  collect  in-
 formation  about  the  death  of  the  police
 constable,

 SHRI  Y.  B.  CHAVAN  :  What  I  have
 just  now  said  is  on  record  and  I  do  not
 think  I  have  said  it.

 SHRI  J.  8,  KRIPALANI  :  But  the
 correct  information  is  with  Shri  Banerjee.

 SHRI  S.  M.  BANERJEE  :  I  have  with
 me  the  =  statement  of  the  Deputy  Chief
 Minister.

 SHRI  Y.  8.  CHAVAN  :  Whatever  that
 statement  may  be,  I  do  not  consider  Shri
 S.  M.  Banerjee  a  reliable  source  for  me.  I
 would  again  plead  with  the  hon.  Members
 that  if  the  hon.  House  desired  to  discuss  the
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 general  question  of  conditions  in  Bengal
 and,  Sir,  if  you  permit  it,  that  can  be  discus-
 sed  at  later  stage.  But  I  would  like  to  plead
 with  this  hon.  House  that  the  question  that
 we  are  discussing  today  is  the  behaviour  of
 the  policemen  in  entering  into  the  Assembly

 (Interruptions)  tis  that,  it  is  that
 Particular  aspect,  and  under  any  provoca-
 tions,  under  any  circumstances,  this  parti-
 cular  behaviour  cannot  be  justified.  There-
 fore,  it  will  have  to  be  disconnected  from
 whatever  the  other  conditions  may  be.  If  you
 want  to  discuss  the  other  conditions,  if  it  is
 within  the  power  of  the  House  and  if  you,
 Sir,  permit  it,  certainly  I  will  participate
 in  that  debate  at  that  time.

 SHRI  PILOD  MODY  ;  It  can  be  done
 provided  you  give  full  information.

 SHRI  J.  8.  KRIPALANI:  This  is  not
 an  isolated  action;  actions  are  connected
 with  each  other.

 SHRI  VASUDEVAN  NAIR  (Peermade):
 Sir,  if  you  are  permitting  him,  then  you  will
 have  to  permit  me  also  to  have  my  say.

 MR.  DEPUTY-SPEAKER  :  I  am  not
 permittIng  any  one.

 श्री  क०  नाठ  तिवारी  (बेतिया)  :  उपाध्यक्ष

 महोदय,  जेसा  श्री  वाजपेयी  और  होम  मिनिस्टर
 ने  कहा,  हम  सब  लोग  इस  बात  से  कैसे  हैं  कि
 असेम्बली  में  यह  घटना  हो  गई।  लेकिन  अगर

 रिवोल्यूशनरी  खयाल  से  सोचा  जाय,...  (व्यय-
 धान)...वासकर  अगर  मार्क्सवादी  दृष्टिकोण
 से  हम  इस  बात  पर  सोच  तो  दिस  हज
 ए  स्टेप  हावर्ड  हुड्डा  रेवोल्यूशन
 ««>  व्यवधान).  मैं  यह  कह  रहा  था  कि  अगर
 इस  तरफ  के  लोग  या  हम  लोग  इस  बात  को

 बुरा  समझें  तो  यह  बात  मानी  जा  सकती  है  कि

 हम  इसको  बुरा  समझते  हैं,  लेकिन  जो  लोग  उस
 तरफ  बेठ  हुए  हैं  प्यार  वह  गम्भी  रतापूर्वंक  विचार
 करेंगे  तो  शायद  वह  इसको  एस्टेट  काव्  टुडे
 रेबोल्यूझत  ही  समेटे।

 इतना  कहते  हुए  मैं  मंत्री  महोदय  से  जानना
 चाहता  हैं  कि  क्या  यह  बात  सही  है  कि  ऐंडरसन
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 हाउस  असेम्बली  से  तीन  रोल  दूर  है,  और  तीन
 मील  प्रोफेशन  आने  में  कम  से  कम  डेढ़  या  दो
 घण्टे  का  समय  शहर  में  लग  सकता  है।  डिप्टी
 चीफ  मिनिस्टर  को  यह  मालूम  था  कि  यह  भरोसे-
 शन  असेम्बली  की  तरफ  आ  रहा  है।  उनको  इस

 लिए  मालूम  था  कि  श्री  ज्योति  बसु  साहब  हार
 लेकर  मृतक  पर  डालने  के  लिए  तैयार  थे।  ऐसा
 अखबारों  में  निकला  है।  जब  डेड  बाडी  आयेगी
 तब  वह  उस  पर  चढ़ाने  वाले  थे  ।  अगर  यह  बात

 सही  है  तो  जब  रास्ते  में  प्रोफेशन  ञ्  रहा  था
 तब  बंगाल  सरकार  ने  कौन  सा  प्रकाशन  लिया
 जिससे  वहां  प्रकार  लोग  कोई  गोल  माल  न
 करने  पाये  ?

 क्या  यह  भी  सही  है  कि  जो  आदमी  शर्मा
 मारा  गया,  उसकी  दोनों  आंखें  निकाल  ली  गई
 थीं,  दोनों  कान  काट  लिए  गए  थे  और  नाक  काट
 ली  गई  थी,  और  इससे  वहां  के  पुलिस  वालों
 को,  जो  शर्मा  के  साथी  थे,  और  ज्यादा  प्रोमो-
 कान  मिला  i

 क्या  यह  भी  सही  है  कि  पहला'  पुलिस  ऐसो-
 सिएशन  है  और  दूसरा  ऐसोसिएशन  है  पुलिस
 कर्मचारी  समिति  -

 यह  24  परगना  का  है।
 और  उसके  सम्बन्ध  में  रिपोर्ट  है  .8.69%

 अमृत  बाजार  पत्रिका  में  ।

 उसमें  लिखा  है  कि  :

 “This  Association  has  a_  report
 that  a  section  of  police  personnel  led
 by  Mufazzul  Haque,  Sachine  Sarkar
 Prakas  Sarkar  and  Haren  Ghosh  of
 Howrah  District  Non-Gazetted  Police
 Karmachari  Samity  came  to  24-Par-
 ganas  Police  Lines  at  Alipore  and
 perticipated  in  the  funeral  procession”’

 यह  समिति  वह  है  जो  बाद  में  बनाई  गई  है  आज
 की  सरकार  के  प्रोटेक्शन  के  अन्दर,  दुर्गापुर
 घटना  के  बाद  ।

 “‘They  raised  slogans  against  this
 Association  and  its  Icadership.  Some
 members  of  24-Parganas  police  force
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 also  sided  with  them’’,  the  statement
 also  said.

 ‘On  behalf  of  the  WBPA  a  floral
 wearth  was  placed  on  the  body  of
 Naik  Sankar  Dutt  Sarma,  the  state-
 ment  said.’

 क्‍या  यह  भी  बात  सही  है  और  क्या  सरकार  का
 ध्यान  आभा  मंत्री  के  स्टेटमेंट  की  ओर  गया  है
 जिसमें  कहा  गया  है  कि  मैंने  श्री  ज्योति  बसु  से
 रिक्वेस्ट  किया  कि  आप  लौन  में  सिपाहियों  के
 प्रोसेशन  से  मिले  ।

 “He  was  in  an  agitated  mood
 behaved  rudely  with  me.’”

 and

 जब  वह  गई  ।  वह  कहती  है  कि  :
 —  the  Lrader  of  the  Opposition

 was  not  present  in  the  House  that
 time  I,  asthe  Secretary  —  of  the
 Congress  Parliamentary  Party  of  the
 Assembly,  decided  to  ge  to  Mr.  Jyoti
 Basu.  On  deciding  this  I  went  to  Mr.
 Basu's  room  and  tried  to  convey  the
 feeling  of  the  policemen.  He  was  in
 an  agitated  mood  and  behaved  rudly
 with  me.  I  wanted  to  tell  him  whether
 he  would  ask  the  policemen  of  their
 grievances  or  would  goto  them
 which  the  Ministers  usually  do  with
 the  demonstrators  or  processionists
 who  approach  the  Assembly.”

 age  नहीं  गए  ।  आखिर  में  कहती  है  कि  :

 “The  charges  labelled  against  me  by
 Mr.  Jyoti  Basu’  and  his  party  mem-
 bers  are  false,  malicious  and  an  ate
 tempt  to  implicate  Congress  to  cover
 up  their  failure  in’  maintaining  law
 and  order  in  the  Sate  and  to  divert
 the  atleation  of  the  people.’’

 इसके  साथ  क्या  गवर्नमेंट  का  ध्यान  आभा  मंत्री
 के  बयान  की  तरफ  गया  है  ?  मैं  समूचा  नहीं
 पढ़ता,  आखिर  मैं  पढ़  देता  हूँ  ।

 «ec.  the  twenty  years  indiscipline
 created  by  the  leftist  parties  now  in
 power  in  every  sphere  of  life  of  the
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 State  resulting  disrespect  for  the
 essence  of  democracy  is  responsible,
 the  absence  of  Rule  of  Law  in  every
 field  of  activities  since  institution  of
 U.  F.  Government  led  ultimately  to
 this  type  of  revolt  proclaiming  the
 anarchy  for  which  the  Government
 particular  the  Home  Mintster  are
 entirely  responsible.””

 क्या  इन  बातों  की  तरफ  होम  मिनिस्टर  का  ध्यान
 गया  है  ?  अगर  गया  है  तो  सारी  बातों  के  संबंध
 में  उनका  क्या  कहना  है  ?

 SHRI  Y.  B.  CHAVAN:  The  hon.
 Member,  instead  of  asking  me  for  informa-
 tion,  has  supplicd  much  information  to  me.
 Tcan  tell  him  that  the  point  that  he  raised
 about  the  distance  between  the  Assembly
 and  the  place  where  the  procession  started
 is  a  relevant  one.  There  is  some  distance
 and  it  is)  expected  that)  the  government
 had  some  information  about  procession  etc.
 But  these  are  matters  which  that  government
 itself  will  have  to  see.  Tf  cannot  express
 any  view  in  this  matter.

 AN  HON.  MFPMBER  :  What  was  the
 condition  of  the  body  ?

 SHRI  Y.  3,  CHAVAN  :  It’  was  a  muti-
 lated  body  with  some  very  seri  cus  injuries.
 This  is  my  information.

 SHRIMATI  SUCHETA  KRIPALANI
 (Gonda)  :  Who  did  it  ?

 SHRI  RANGA  (Srikakulam)  ;  Were  the
 two  eyes  pulled  out?  Surely,  he  should
 supply  these  details.

 SHRI  ९.  8.  CHAVAN:  If  T  have  to
 make  statement  on  that,  I  have  to  get  de-
 tailed  information,  I  do  not  have  it  with
 me  now,  I  will  get  it......  (Interruptions).

 SHRI  RANGA  :  Sir,  the  Constitution
 has  charged  him  with  the  special  responsibi-
 lity  of  secing  to  it  that  there  is  law  and
 order  over  the  whole  of  India.  He  is  not
 responsible  only  for  the  Delhi  city  here,
 Therefore,  is  it  not  his  duty  to  get  all  the
 facts  from  the  local  government  ?  Is  it  not
 his  duty  to  ascertain  whether  the  information
 or  news  published  in  the  papers  is  correct  or
 not?  (interruptions)
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 73  hrs.

 SHRI  Y.  B.  CHAVAN  :  I  will
 information...(/aterruptions).

 get  the

 SHRI  P.  RAMAMURTI:  Mr.  Ranga
 must  know,  under  the  Constitution,  law  and
 order  is  specifically  in  the  State  List  ;  it  is
 not  in  the  Concurrent  List  even.  (Jnfer-
 ruption)

 MR.  DEPUTY-SPEAKER  :  No  supple-
 mentarics  here,  Shri  Midhu  Limaye.

 श्री  मधु  लिमये  (मुंगेर)  :  इसमें  कुछ  बुनि-
 यादी  सवाल  लोकतंत्र  के  तथा  शहरी  और  नाग-
 रिक  आजादियों  के  उठते  हैं।  मैं  यह  कहना
 चाहता  हूँ  कि  अन्य  मजदूरों  की  तरह  सरकारी
 नौकरों  को  और  पुलिस  दल  के  सदस्यों  को  भी
 उनके  ट्रेड  यूनियन  अधिकार,  संघ  आदि  बनाने
 के  और  उनके  राजनीतिक  अधिकार  और  शहरी
 आजादियां  प्रदान  की  जानी  चाहिए  1  दुनिया  के
 जो  आगे  देखने  वाले  प्रगतिशील  लोकतांत्रिक  देश

 हैं,  उसमें  पुलिस  वालों  को  ट्रेड  यूनियन  बनाने  का
 अधिकार  है।  नाथपाई  जी  कहेंगे  कि  आ्ट्रिया
 में  है;  पश्चिमी  जमाने  तो  इस  से  भी  दूर  गया

 हैं  -  वहां  फौजी  जवानों  को  भी  ट्रेंड  यूनियन  बनाने
 का  उन्होंने  अधिकार  दे  रखा  है।  इजराइल  में
 भी  है।  लेकिन  पश्चिमी  जमाने  की  बात  इस-

 लिए  मैंने  कही  कि  फो जवाद  का  विरोध  करने  के

 लिए  उत  लोगों  ने  प्राप्यक  समझा  कि  फौज वाद
 चले  नहीं,  इसलिए  फौजी  भाईयों  को  अपनी

 ट्रेंड  यूनियन  बनाने  का  अधिकार  देना  चाहिए  1
 आज  तक  कांग्रेस  पार्टी  ने  और  चव्हाण  साहब  ने
 इसका  विरोध  किया  है।  हम  व/मपंथी  लोगों
 से  कुछ  दूसरी  अपेक्षा  करते  हैं।  लेकिन  मुझे  खेद

 है  कि  जो  भाषा  चव्हाण  साहब  के  मुख  से  निक-
 लती  है  सत्ता  में  आने  के  बाद  ज्योति  बसु  साहब
 भी  उनकी  नकल  करने  लगे  हैं।  वह  क्‍या  कहते
 हैं?  कोई  वामपंथी  ऐसा  नहीं  कह  सकता  है  कि

 पुलिस  वालों  को  ट्रेड  यूनियन  अधिकार  नहीं
 होना  चाहिए,  राजनीतिक  अधिकार  नहीं  होना
 चाहिए  1  लेकिन  ज्योति  बसु  साहब  उसी  अंग्रेजी
 और  कांग्रेसियों  की  भाषा  में  बोलने  लगे  हैं  ।  वह

 West  Bengal  Assembly  250
 (CA)

 पुलिस  वालों  को  कहते  हैं  कि  आन्दोलन  न  करि-
 देगा.  |  यहां  तक  उन्होंने  कहा  है  कि  काली  पट्टी
 बांधने  का  काम  भी  न  करियेगा  वर्ना  इसके
 नतीजे  अच्छे  नहीं  होंगे ।  इसका  क्‍या  मतलब

 होता  है  ?  ज्योति  बसु  साहेब  ने  कहा  है  कि

 पुलिस  वालों  की  कोई  शिकायतें  नहीं  हैं,  उनकी
 कोई  आशिक  मांगे  नहीं  हैं......

 SHRI  H.  N.  MUKERJEE:  All  this  is
 inaccu-ate  and  completely  irrelevant.  Why
 does  he  say  things  which  are  not  accurate  ?

 SHRI  MADHU  LIMAYE  :  Let  me  have
 my  say.  (/nferruption)  आप  वकील  न  बनिये।
 आपके  लोगों  को  केरल  में  पीटा  जा  रहा  है  |

 SHRI  H.  N.  MUKERJEE:  Is  he  at
 liberty  to  say  whatever  he  likes  ?  (/nferrupe-
 tions).

 SHRI  SK.  TAPURIAH  :  Can
 object  to  anything  they  do  not  like  ?

 they

 SHRI  RABI  RAY  (Puri)  ;  He  fs  within
 his  rights  to  say  all  these  things.

 SHRI  TRIDIB)»  KUMAR  CHOUD-
 HURIE  (Berhampore)  :  Sir,  you  have  admitt-
 ed  this  Call  Attention  Notice  on  this  matter,
 There  is  still  something  called  the  Constitue
 tion  of  India,  Sitting  in  this  Parliament
 here,  we  have  to  go  by  the  Constitution.
 The  State  Governments  and  the  people  who
 are  not  present  here  have  their  own  rights
 under  the  Constitution,  What  right  has  he
 got  to  say  all  these  things?  (Jn  ferruption)
 I  am  addressing  the  Chair.  If  you  can
 shout,  I  can  also  shout.  Sir,  you  should
 not  allow  all  these  things.  The  Home
 Minister  of  West  Bengal  Government  is  not
 present  here.  Whether  he  is  being  quoted
 here  rightly  or  wrongly,  we  do  not  know.
 According  to  my  information,  he  is  being
 misquoted.  You  shou'd  not  allow  these
 things.  The  West  Bengal  Chief  Minister
 might  take  exception  to  it......  ‘Interrup-
 tions)

 MR,  DEPUTY-SPEAKER  3  Order,
 order.

 SHRI  SHEO  NARAIN  (Basti)  :  His
 question  is  based  on  Fundamental  Rights.
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 MR.  DEPUTY-SPEAKER  ;  When  I
 admitted  it,  I  said  that  we  were  not  suppos-
 ed  to  take  the  Constitution  in  our  hands.
 We  want  the  sanctity  of  the  Constitution  to
 be  preserved.  I  would  request  the  hon.
 Member  to  confine  himself  to  the  scope
 of  the  question...(/nterruptions).

 श्री  मधु  लिमये  :  मैं  मौलिक  अधिकारों
 का,  फंडामेंटल  राइट्स  का  सवाल

 उठा  रहा  हूँ,  पोलिटिकल  राइट्स  का

 सवाल  उठा  रहा  हूं।  मैंने  ज्योति  बसु  साहब  का

 जो  वक्तव्य  प्रकाशित  हुआ  है,  उसके  आधार  पर

 कहा  है  कि  उन्होंने  यह  कहा  कि  पुलिस  वालों

 की  कोई  आशिक  मांगे  नहीं  हैं,  उनकी  कोई

 शिकायतें  नहीं  हैं...

 SHRI  SAMAR  GUHA  (Contoi)  rose—

 MR.  DEPUTY-SPEAKER  :  Is  he  on
 a  point  of  order?  If  there  is  no  point  of
 order,  I  cannot  permit.

 SHRI  SAMAR  GUHA:  Yes,  Sir.  I
 consider  that  this  House  his  the  full  compe-
 tence  to  discuss  the  police  policy  that  Mr.
 Limaye  is  discussing...(/ntzrruptio'ts)

 MR.  DEPUTY-SPEAKER  :  Prease  re-
 sume  your  scat.  As  IT  have  already  observ-
 ed,  Mr.  Tridib  Kumar  Chaudhuri  rightly
 made  a  complaint  on  a  point  of  order  that,
 while  we  debate  this,  we  must  not  violate
 the  provisions  of  the  Constitution...

 SHRI  MADHU  LIMAYE:  Wiiat
 visions  ?

 Ppro-

 MR.  DEPUTY-SPEAKER  :  Just  now
 we  are  concerned,  as  the  members  know,
 about  only  one  aspect.  When  we  have  a
 full-dress  debate,  you  can  say  what  is  hap-
 pening  where  and  all  that.  Now  you  have
 only  to  put  a  question,  That  is  all.

 SHRI  SHEO  NARAIN:  His  questioa
 is  based  on  Fundamental  Rights,

 SHRI  GANESH  GHOSH  (Calcutta
 South)  :  This  House  cannot  discuss  police
 matters  of  States.

 श्री  मधु  लिमये :  यह  जो  दृष्टिकोण  है  कि

 पुलिस  वाले  आन्दोलन  न  करें,  यह  राज  की
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 बात  नहीं  है।  मुझे  याद  है  कि  967  में  जब

 यहां  पुलिस  का  आन्दोलन  हुआ  था  तब  चव्हाण
 साहब  के  मुख  से  यही  भाषा  निकली  थी।  मुझे
 ऐसा  लगता  है  कि  चव्हाण  और

 बसु  दोंनों  का  समान  प्रतिक्रियावादी
 दृष्टिकोण  है  और  ये  भाई-भाई  हो  गए
 हैं।  ज्योति  बसु  साहब  और  चव्हाण  साहब  भाई
 भाई  हैं,  ऐसा  मुझे  लगता  हैं  7  पश्चिमी  बंगाल
 में  विधान  सभा  पर  मोर्चा  लेकर  उन्होंने  अन्दर

 घुसकर  जो  तोड़फोड़  ओर  मारपीट  का  काम
 किया,  उसका  मैं  हरगिज  समर्थन  नहीं  करता
 हूं।  लेकिन  मैं  यह  कहना  चाहता  हूं  ताकत  के
 साथ  कि  अगर  वे  शान्तिपूर्ण  ढंग  से  वहां  जाते,
 घेरा  डालते,  लाठी  खाते,  गोली  खाते,  दबते  नहीं,
 मारते  भी  नहीं,  तो  मैं  उसका  स्वागत  करता  |
 आपको  याद  होगा  कि  मेरे  नेता  ने  इसी  सदन  में
 और  हम  सभी  लोगों  ने  967  में  कहा  था  कि  इस
 तरह  से  आन्दोलन  करते  का  दिल्‍ली  की  पुलिस
 को  अधिकार  है।  उस  वक़्त  ये  साथी  हमारे  साथ
 थे,  लेकिन  दिन  से  नहीं  थे  ऐमा  मुझे  अब
 लगता  है  ।
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 MR.  DEPUTY-SPZAKER  :
 resum:  your  seat.

 Picise

 SHRI  NAMBIAR  =  (Tirucherappulli  :
 You  mist  put  things  in  order.

 SHRI  VASUDEVAN  NAIR  :  T  request
 that  there  should  b:  no  limit.  It  is  an
 interesting  theoretical  discourse.

 SHRUE  NAMBIAR:  We  wint  —  the
 question.  Where  is  the  question  2?

 MR.  DEPUTY-SPEAKER  :  Don't  dis-
 turb  the  proceedings.  I  am  here.  Mr,
 Limiye  I  have  allowed  you  too  much  lati-
 tude,  Please  com:  to  the  question.

 et  wy  लिमये  :  उपाध्यक्ष  महोदय,  मैं

 हिसा  और  तोड़-फोड़  का  विरोधी  हूँ  और  उसकी
 निन्दा  करता  हूँ,  लेकिन  साथ-साथ  मैं  फिर  एक
 दफ़ा  कहना  चाहता  हूँ  कि  पश्चिमी  बंगाल  में  जो
 घटनायें  हुई  हैं,  उनकी  अपनी  विशेष  पृष्ठभूमि  है।
 पुलिस  बालों  के  न्यायपूर्ण  आन्दोलन  और  उनकी
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 मांगों  को  यदि  कुचलने  की  साजिश  न  होती,  तो
 शायद  यह  कुप्रवृत्ति  पैदा  न  होती  ।

 अब  मैं  चव्हाण  साहब  पर  प्रा  रहा  हूं  1
 ‘1966.  में  जब  हज़ारों  पुलिस  वालों  का  घेराव

 पड़ा  था,  कोई  मारपीट  नहीं  हुई  थी,  कोई  हिसा
 नहीं  हुई  थी,  तब  उन  पर  गोली  चलाई  गई  ।

 कुछ  साधनों  सदस्य  :  कोई  गोली  नहीं
 चलाई  गई  |

 श्री  यशवंतराव  चव्हाण  :  गोली  नहीं
 चली  ।

 श्री मधु  लिमये :  पुलिस  वालों  का  यह

 कहना  है  कि  गोली  चली  |  उनका  यह  भी  कहना
 है  कि  एक  आदमी  मारा  गया  |

 उपाध्यक्ष  महोदय  :  पृष्ठभूमि  ख़त्म  हुई  1

 अरब  माननीय  सदस्य  सवाल  पूछे  t

 श्री  मध्‌  लिमये  :  अभी  श्री  चव्हाण  ने  बताया

 है  कि  श्री  ज्योति  बसु  ने  हुक्म  जारी  किया

 है,  इतने  पुलिसवालों  को  डिसमिस  कर  दिया

 है।  मैं  कहना  चाहता  हूँ  कि  इन  मामलों  में,
 निकाल  देने  के  मामलों  में,  श्री  चव्हाण  भी

 कुछ  कम  नहीं  थे  -  आप  जानते  हैं  कि  1200,
 500  आदमी  नौकरी  से  हटाए  गए,  कुछ  जेल

 में  हैं  और  यहां  तक  फि  मैजिस्ट्रेट  की  अदालत

 पुलिस  स्टेशन  में  लगाई  गई  ।  आपको  याद  होगा
 कि  मैंने  इसकी  तस्वीरें  दिखाई  थीं।

 जैसा  कि  मैंने  कहा  है,  मैं  हिंसा  और  मार-

 पीट  का  तीन  विरोध  करता  हूं।  मैं  गृह  मंत्री  से

 पूछना  चाहता  हूं  कि  नया  वह  पुलिस  वालों  की
 समस्या  पर  बुनियादी  ढंग  से  विचार  करने  के

 लिए  तमाम  राज्यों  के  गृह  मंत्रियों  का  एक  सम्मे-

 लन  बुलायेंगे  और  उसमें  यह  प्रस्ताव  रखेंगे  कि

 चूंकि  पुलिसवाले  भी  भारत  के  नागरिक  हैं--मैं

 चाहता  हूँ  कि  वे  जोर-जुल्म  न  करें,  रिश्वत  न

 खायें,  लेकिन  वे  भी  इन्सान  हैं--,  इस  लिए

 |  पश्चिमी  बंगाल,  महाराष्ट्र  और  दिल्ली  में,  सारे
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 देश  में,  उनको  ट्रेड  यूनियन  अधिकार  मिलें,
 शहरी  आज़ादियाँ  मिलें  और  राजनीतिक  अधिकार
 भी  मिलें।

 SHRI  Y.  8,  CHAVAN:  वाल  question
 that  Shri  Madhu  Limaye  put  had  two  parts,
 One  is  the  background  to  the  question  that
 he  wanted  to  put  and  the  sccond  is  the
 question  itself.  In  order  to  give  the  back-
 ground  he  gave  a  very  interesting  long
 discourse.

 About  the  trade  union  rights  of  Police,
 I  hold  the  same  view  that  I  expressed  in  967
 and  I  do  not  propose  to  change  them.  If
 your  interpretation  is  that  Mr.  Jyoti  Basu  is
 speaking  the  same  language  that  I  did,  it
 only  shows  the  realitics  of  holding  the  res-
 ponsibility.  ]  am  sure  if  Mr.  Madhu  Limaye
 sometimes  gets  into  difficulty  and  becomes
 Home  Minister  of  any  State,  he  will  speak
 the  same  language.

 About  the  question,  I  do  not  propose
 to  call  any  conference  of  the  Home  Minis-
 ters  to  give  trade  union  rights  to  the  Police.
 At  the  same  time,  the  genuine  grievances  of
 the  Policemen  must  be  looked  into  as  any
 grievance  of  any  other  Union.

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :  उठा-
 यक्ष  महोदय,  मै  गृह  मंत्री  महोदय  की  इस  बात
 से  पृणंतः  सहमत  हूँ  कि  पश्चिमी  बंगाल  में  पुलिस
 वालों  ने  एसेम्बली  के  अन्दर  घुस  करके  जो
 किया,  किसी  भी  परिस्थिति  में  उसका  समर्थन

 नहीं  हो  सकता  है।  लेकिन  मैंने  अखबारों  में  पढ़ा
 है--और  मंत्री  महोदय  ने  भी  कहा  है--कि
 फ़ौज  को  एलर्ट  कर  दिया  गया  है  और  वह  पांच
 किनारों  पर  बैठी  हुई  है।  वेस्ट  बंगाल  गाने-
 मेंट  तो  हमेशा  से  सी०  आर०  पी०  के  भी

 खिलाफ  हैं  ।  इसलिए  उसने  तो  फ़ौज  को  बुलाया
 नहीं  होगा  ।  मैं  यह  पूछना  चाहता  हूं  कि  फौज
 को  किस  ने  बुलाया  है,  कया  ज्योति  बसु  साहब
 ने  चिट्ठी  लिख  कर  या  टेलीफ़ोन  करके  फ़ौज
 को  बुलाया  है  या  केन्द्रीय  सरकार  ने  अपने  आप
 भेजा  है।
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 [श्री  कंवरलाल  गुप्त]
 श्री  ज्योति  बसु  ने  सेक् टिटो  आफ़  दी  हाउस

 की  बात  कही  है।  लेकिन  मुझे  याद  है  कि  घोष

 मिनिस्ट्री  के  समय  जब  गजनेर  साहब  अपना
 एड्स  पढ़ने  क ेलिए  एसेम्बली  गए,  तो  इन्हीं
 ज्योति  बसु  साहब  और  उनके  साथियों  ने  उन्हें
 घेर  लिया  और  उन्हें  अपना  एडस  नहीं  पढ़ने
 दिया  और  वह  बेचारे  केवल  एक  लाइन  पढ़कर
 चले  गए  a  मैं  यह  जानना  चाहता  हूँ  कि  क्‍या  घी
 ज्योति  बसु  का  इरादा  बदल  गया  है,  क्‍या  इस
 सेंसिटिव  आफ़  दि  हाउस  के  बारे  में  उनके
 खयालात  बदल  गए  हैं,  उन्होंने  जो  नीति  बताई

 है  कि  पालियामेंटरी  सिस्टम  एक  तरीका  है  रेवो-

 ट्यूशन  करने  का  और  सेबोटेज  करने  का,  क्‍या

 उन्होंने  अपनी  उस  नीति  को  बदल  दिया  है  ?

 इस  बारे  में  मंत्री  महोदय  को  क्या  रिपोर्ट  मिलो
 है?

 सवाल  यह  है  कि  आखिर  पुलिस  ने  यह  क्‍यों
 किया  ।  वहां  पर  करीब  04  पोलिटिकल  मशंर
 हो  चुके  हैं।  हालांकि  हाई  कोर्ट  ने  घेराव  को
 इल् लीगल  करार  दे  दिया  है,  लेकिन  श्री  ज्योति

 बसु  ओर  दूसरे  मंत्री  उसको  खुल्लम-खुल्ला  सपोर्ट
 कर  रहे  हैं।  वे  लोग  हाई  कोर्ट  की  सैक् टि टी  को  तो

 ख़त्म  कर  रहे  हैं  लेकिन  जब  उनके  सिर  पर  पड़
 रही  है,  तो  अब  उन्हें  हाउस  की  सेंसिटिव,  प्रगति
 सैक् टि टी,  की  याद  आ  रही  है।  पश्चिमी  बंगाल
 में  माक्सिस्ट  पार्टी  पुलिस  की  जगह  एक  पेट्रोल
 फोन  खड़ी  कर  रही  है।  पुलिस  के  डे  g  डे  काम
 में  इंटरफ़ीयरेंस  हो  रहा  है  1  उन  लोगों  को  कोई

 सिक्युरिटी  नहीं  है  ।  अगर  पुलिस  कोई  कार्यवाही
 करे,  तो  उसकी  जवाबतलबी  होती  है।  इस
 कारण  उन  लोगों  में  फ्रस्ट्रेशन  पैदा  हो  गया  है  |

 पुलिस  पर  हमले  किए  जा  रहे  हैं।  उस  नारा-
 खगी  और  फ्रस्ट्रेशन  की  वजह  से  उन्होंने  यह  सब

 कुछ  किया  है  जो  नक्स लाइट्स  मगर,  लैटिन
 और  आसन  के  अपराध  में  कोर्ट  से  सजा  पा  चुके
 हैं,  भरी  ज्योति  बसु  ने  उन्हें  छोड़  दिया  ।

 पश्चिमी  बंगाल  में  ला  एंड  आकर  का  ट्रक
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 डाउन  हो  गया  है,  कांस्टीट्यूशनल  का  बिल्कुल
 बर्क  डाउन  हो  गया  है।  पश्चिमी  बंगाल  की
 सरकार  को  कांस्पीरेसी  कौर  कानाइवेेंस  से  वहां
 पर  एक  क्राइम  का  वेव  चल  रहा  है।  जब  केरल
 में  एक  झ्रान्दोलन  चला  था,  तो  केन्द्रीय  सरकार
 ने  वहां  की  गवर्नमेंट  को  डिसमिस  कर  दिया  था
 आज  पश्चिमी  बंगाल  में  भी  ला  एंड  आकर  है
 और  कांस्टीट्यूशनल  का  बर्क  डाउन  हो  चुका  है।
 में  यह  जानना  चाहता  हूँ  कि  कया  केन्द्रीय  सर-
 कार  अपने  कांस्टीट्यूशनल  अधिकार  का  प्रयोग
 करके  वेस्ट  बंगाल  को  जनता  और  सारे  देश  की
 जनता  के  हित  के  लिए  वहां  की  वर्तमान  सरकार
 को  डिसमिस  करेगी  ;  अगर  नहीं  करेगी,  तो
 क्या  उसका  कारण  यह  नहीं  है  कि  हालांकि
 केरल  गाने  मेंट  को  डिसमिस  किये  जाने  के  समय
 श्रीमती  इंदिरा  गांधी  कांग्रेस  की  प्रेजिडेंट  थी
 कौर  आज  वह  प्राइम  मिनिस्टर  हैं,  लेकिन  आज
 एक  इंदिरा  गांधी  कम्युनिस्ट  एक्सिस  हो  गया  है,
 उन  दोनों  का  मेल  हो  गया  है  dea  (व्यवधान)
 मैं  पूछना  चाहता  हुं  कि  सरकार  इसको  डिसमिस
 क्यों  नहीं  करेगी  ?

 और  आखिर  सवाल--अभी  मंत्री  महोदय
 ने  कहा  कि  हमारी  कुल  रिपोर्ट  है  इस  कांड  के
 बारे  में  तो  क्या  सरकार  को  रिपोर्ट  है,  गवर्नमेंट
 आफ  इंडिया  की  क्‍या  रिपोर्ट  है  ?...(व्यवधान)
 यह  मैं  होम  मिनिस्टर  से  सवाल  पूछ  रहा  हूँ,
 ज्योति  बसु  के  एजेंटों  से  सवाल  नहीं  पूछ  रहा

 हूं
 SHRI  P.  RAMAMURTI:  I  am  rising

 on  a  point  of  propriety.  Under  the  guise  of
 questions,  he  has  asked  questions  which  are
 absolutely  irrelevant.  Tam  not  concerned
 with  his  demand  for  the  dismissal  of  the
 Ministry  in  the  State...

 MR.  DEPUTY-SPEAKER  a
 permit  any  intervention  now.

 I  will  not

 SHRI  P.  RAMAMURTI:  On  a  point
 of  order,

 SHRI  S.K,  TAPURIAH:  Under  what
 tule  ?
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 MR.  DEPUTY-SPEAKER  :  Everytime
 it  is  not  necessary  to  ask  under  what  rule.
 If  I  find  he  is  irrelevant,  I  will  stop  him.

 श्री  शिव  नारायण  :  उपाध्यक्ष  महोदय,  एक
 सवाल  पूछा  गया  है,  पहले  उसका  जवाब  तो  हो
 जाने  दीजिए  ।  उत्तर  तो  पहले  आना  चाहिए।

 SHRI  P.  RAMAMURTI  :  Normally,  I
 do  not  rise  to  points  of  order.  But  here  I
 do  so  for  this  reason.  When  a  call  atten-
 tion  motion  is  discussed  and  when  the  subject
 has  been  confined  to  a  particular  question,
 if  you  are  allowing  a  member  to  raise  ques-
 tions  that  are  not  concerned  with  that  parti-
 cular  question,  like,  for  example,  the  state-
 ment  made  by  the  Hom:  Minister  or  the
 conduct  of  the  Deputy  Chief  Minister  or
 the  conduct  of  the  Marxist  Party  or  any
 such  thing,  about  which  the  other  party  has
 no  right  whatever  to  make  any  submission
 here,  I  want  to  ask  whether  it  is  not  irrcle-
 vant  and  whether  vou  shoul!  not  expunge  it
 from  the  record.

 MR.  DEPUTY-SPEAKER:  Not  all
 questions  that  were  raised  on  this  call  atten-
 tion  motion  were  strictly  relevant  and  with-
 in  the  scope  of  it.  Sometimes  I  have  warned
 them,  sometimes  I  have  persuaded  them  to
 desist  from  it.  Now  let  the  Hom:  Minister
 reply.

 श्री  कंवर  लाल  गुप्त  :  अध्यक्ष  महोदय,  मेरे
 जो  तीन  सवाल  हैं  वहू  बिलकुल  उसके  मुताबिक
 हैं।

 MR.  DEPUTY-SPEAKER  :  I  have
 given  my  ruling.  I  will  not  argue  wi:h  him.
 I  have  not  stopped  him  when  he  was  putting
 his  questions.

 भी  हुक्म  चन्द  कछवाय  (उज्जैन)  :  एक
 सवाल  मैं  पूछता  चाहता  हूँ  t  (व्यवधान)...
 मेरा  प्वांइट  आफ  आख़िर  है  “व्यवधान आप
 ने  उनको  सुना  मुझे  भी  सुनता  होगा  ।

 MR.  DEPUTY-SPEAKER  :  No.

 श्री  अटल  बिहारी  बाज पेयों  :  उपाध्यक्ष
 महोदय,  मुझे  भरोसा  है  कोई  प्वांइट  आफ  आइंद

 (८.
 श्री  हुकम  चन्दा  छबाय:.  उपाध्यक्ष  हों-

 द्य,  यह  कालिंग  अटेंशन  की  परम्परा  रही  है
 कि  उस  पर  सवाल  पूछे  जाते  हैं  और  जब  कोई
 सवाल  करता  है  तो  उस  के  बीच  में  किसी  को

 सुना  नहीं  जाता  7  कोई  सवाल  पूछे  तो  उस  के
 बीच  में  भी  प्वांइट  आफ  आर्डर  उठ  सकता  है
 यह  परम्परा  गलत  हैं।  अप  ने  इस  के  ऊपर
 किसी  को  मौका  दिया  तो  आपको  हमें  भी  मौका
 देना  पड़ेगा  ।  यह  सदन  किसी  पार्टी  की  बपौती
 नहीं  हैं,  पह  सदन  सब  का  है  |  जब  कम्युनिस्टों
 पर  चोट  पड़ती  है  तो  वह  हल्ला  करते  हैं  और
 आप  उन  के  डर  के  मारे  उन्हें  टाइम  दे  देते  हैं  ।
 3५० व  बयान

 MR.  DEPUTY-SPEAKER  ;  डरने  का
 सवाल  नहीं  है  |  This  is  wrong.  During
 call  attention,  I  permit  a  point  of  order.

 SHRI  Y.B.  CHAVAN:  The  hon,
 member,  Shri  Kanwar  Lal  Gupta,  has  asked
 me  a  few  questions.  I  feel  some  of  them
 are  within  the  pervicw  of  the  call  attention  ;
 about  some  others,  Iam  not  sure.

 His  first  question  was:  who  it  was
 that  called  the  army  The  West  Bengal
 Government,  And  Shri  Jyoti  Basu  is  a  part
 of  that  Government.

 Then  he  asked  about  a  change  in  the
 view  of  Shri  Jyo'!i  Basu.  I  donot  think  I
 am  the  appropriate  person  to  answer  that
 question.

 As  far  as  gheraos  are  concerned,  I  think
 this  matter  should  be  considered  separately.
 Gheraos  in  West  Bengal  have  certainly
 constributcd  to  certain  difficultics  in  Bengal’s
 economic  and  political  life.

 SHRI  KANWAR  LAL  GUPTA  :  What
 about  the  dismissal  of  the  State  6  overn-
 ment  ?

 SHRI  १.  B.  CHAVAN  :  May  I  request
 not  to  treat  this  question  so  lighthcartedly  ?
 Dismissal  of  a  Government  js  not  so  easy  a
 matter,


